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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERABAD
G.A.ND0,354/95
Betueen:

S.Krishpa Hari

And

1« The Sub Divisional OPficer,
Kamareddy,

24 The Telecom District Enginser,
Nizamabad,

3. The Chief Gensral Manager,
Telecommunication,
Beorsanchar Bhavan,
Hyderabad.

Counsel EBor the Applicant

Counssl for the Respondents

L3

C8RA M
THE HON'BLE SHRI AL,V .HARIDASAN

THE HON'BLE SHRI R.ARANGARAJAN

Date of Order: 20.3.95.

...Applicant.,

«..Raspondents.

Mr.K.Venkataeswar Rao

Mr.NeRo.Devraj,Sr.CGSC.

MEMBER (1)

MEMBER (A)

Cﬂntdo—oo



0.A, 354/95, 'Dt, of Decision : 20~-03-95.

ORDER

8 As per Hon'ble Shri A,\, Haridasan, Member .(Judl.) . §

The applicant who has rendered servics as a.Casual
Mazdoor intermittently from 21-06-1984 to 58-07—1987 and
01-12-1988 to 30-04-1989 is aggrisved by the Pact that the
rezspondents are not considering ﬁs;/re-engagement and has
therefore Filed this application for, a déclaration that the

action of the respondents in not glvlng him work is illegal,
arbitrary and violative of the Article 14 ano to o) wie

Constitution of India. UWhan the apﬁlication cams up for
hearing on admission the learned counsal Por the applicant

Shri K.Venkateswara Rac states that the applicant would be
satisfied if ﬁhe resanndenté are directed to consider the
applicant's gase for re-engagement %n preference to outsiders
as and when thefe is work. The lsarned counsel Por the respon-
d@nts Shri N,R, Devarsj states that‘the raspondents hays no

ob jection in considering the casa.aﬁ the applicant for pe-enga-

gement as and when work is gyailable in preference to outsiders.

2. In the result the application id disposed of st the

~admission stage itself directing the respondents to re-engage

the applicant as and when works is gyailable in prsference to

freshers and gut siders.

J. ‘ In pursuance of this order ths presently employesd

persons will not ba retranched. No‘nrder as to costs.

(R. Rangarajan) ‘ (A,y, Haridasan)
Member (Adpm. ) Member(Judl,)

Dated : The 20th March 1985,
(Dictated in Open Court) /&7
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TYPED BY | COMPARED " BY
CHECKED BY APPROVED BY

JIN THE CENTRAL ADMINIGTRATIVE TRISUNAL
‘ HYDERABAD BENCH

THE HON'BLE MR.A.YV.HARIDASAN : MEMBER(J)

AND
R-RanGaRsTAN
THE HON'BLE MR,AB+583F+1 ¢ MEMBER(A)
o

() B .

AN Te~

CRDERFIUDGEMENT,

MALR.PAC.P . ND.

in
0.4 N2, 35’@/9’5’
Admitted and Interim directions
'iss ed

£11oked

Y, b : '
- Disposed of with-Directions «—mm

Digmissad

issed as Withdraun

Dismissed for Default.
fRequte /Ordared

. No drder'as'to costs,
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